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Dr. Prem Prakash . ; e
s/0 late Shri Ram Narain
: ria D-27, Karkardooma
. Delhi Administration Flats :
v -New Delhi -~ 82. ‘ hees Applicant

(By Mrs. Meera Chibber, Advocate)
Versus
- Union of India: through
" Lt. Governor
Raj MNiwas Marg :
Delhi
Commissioner Cum Secretary
Department of Education
Govt. of NCT of Delhi
01d Secretariat
Delhi. |
Director of Education 0
Directorate of Education
01d Secretariate : =
{By Shri Jog Singh, Advocate)
D RDER

Hon;b1e'8hri A.V.Haridasan, Vice-Chairman(d}

Dr.. Prem Prakash, Education Officer in  the

"ﬁﬁrectorate of Education, National Capital Territor# of

Delni has filed his application aggrieved by the fact that

the respondents are filling the vacancy of Deputy Director

of Education by giving extension to a person who has already

retired on superannuation while those who are e1¥qib1e:vf§r

prewat1an to  that post in accordance with the nacraltaant

are available in service. He therefore, prays that

respondents may be directed to make promotions te the »aaﬁtu 1*f

of Beputy D1rectcr of Education either on regul_

Ad-hoc basis by considering the eh‘gwbl@f o :

. &

e sarvqce, declaring that the action of tha be$paﬁﬂants

extend%ng the perwod of service of

111ega1 ‘and un3u°t1f1ed
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: é;. When the case camé up fer hear1ng todaai“Shrl 3@9f'7

-S1ngh, 1eanﬁcd caunse] for the  respondents dﬂﬂ&f; 
instrucﬁﬁcng: from Shri.RfS.Rana, Assistant, Departaaﬂial .
Representative states thaf the respondants have alrea@y

taken stéps. o fill ‘the post of Deputy D1rector on regular
basis and that the process would be caaa1eted within faur:f

months as Union Public Service Commission is aleo involved

in this matter. He:‘ggffurther states that the Department

Will be considering the officers who. are in service for

adhoc promction;“//Under these circumstances, we dispose of

this 0A at  the ‘admission stage  with the following

directions:

(A)rThe-respbndents shall as stated by their counsel

at the bar complete the proces

of selection and make

promotions to the post of Deputy Direétor in accordance u#tﬁg

the rules and make appo1ntment w1th1n four months from the

date of . rece1pt of this order.

(B) If making ad hoc promotion !inding finalisation

of regular promotion

is found necessary, the same may be

done only after cons1der1ng those who are eligible and

qualified within the department.

(C) There shall be no order as to costs.,
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